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Tuticorin firing: HC
asks TN why report
not implemented

Sureshkumar.K
@timesgroup.com

Chennai: Tamil Nadu go-
vernment has been asked to
explain why no action was ta-
ken to implement Justice
Aruna Jagadeesan report on
the May 22, 2018, police firing
at anti-Sterlite protesters, kil-
ling13 people.

A division bench of the
Madras high court, compri-
sing Justice Nisha Banu and
Justice N Mala, issued an in-
terim order to that effect on
Friday, on a pleamoved by hu-
manrightsactivist Henri Tip-
hagne.

Directing the government
offer an explanation, the
bench then adjourned the he-
aring to November 17 for the
state tofile its report.

In his petition, Tighagne
wanted the court to direct the
National Human Rights

Commission (NHRC) to re-in-

vestigate the policefiring. Ac-
cording to the petitioner,
NHRC which commenced a
suo motu probe into the inci-
dent closed the investigation

Directing that the go-
vernment offer an ex-
planation, the bench
adjourned the hearing
to November 17

within five months after the
shoot out without recording
any reasons.

He further alleged that
the Tamil Nadu government
had not fully implemented
the recommendations of the
commission. “Only 720 lakh
compensation recommended
by the commission has been
provided to the families of
the victims. But the state has
not acted against the 17 police
personnel who were named
by the commission,” he said.

The petitioner also wan-
ted the court to direct the sta-
te to provide a copy of the re-
port filed by the NHRC if any
based on its probe. Respon-
ding to the plea, the state go-
vernment informed the court
that they have not received
any report from the NHRC.
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Sterlite firing that claimed 13 lives: Madras High Court seeks report
on penal action taken against officials

https://www.newindianexpress.com/states/tamil-nadu/2023/nov/04/sterlite-firing-that-
claimed-13-lives-madras-high-court-seeks-report-on-penal-action-taken-against-
officials-2629889.html

Tiphane said the commission had recommended action against 17 police and
revenue officials but no action has been taken yet.

CHENNAI: The Madras High Court has directed the state to file a reply on what
action has been taken to prosecute 17 officials, including a district collector and an
inspector general of police, as recommended by Justice Aruna Jagadeesan
commission regarding the police firing on anti-Sterlite protesters in Thoothukudi in
2018 in which 13 people died.

A division bench of Justices J Nisha Banu and N Mala on Friday asked the
government to explain “what has been done in terms of prosecution and disciplinary
action” based on the commission’s recommendation. The court direction came on a
petition filed by human rights activist and executive director of People’s Watch Henry
Tiphane challenging the national human rights commission’s (NHRC) decision to
close the suo motu inquiry initiated by it in the firing incident.

Tiphane said the commission had recommended action against 17 police and
revenue officials but no action has been taken yet. He also said the CBI had
registered FIR against only one police inspector. Regarding the closure of inquiry by
the NHRC, he said the rights body had not touched upon the report of its
investigation department but only cited the report filed by the state to close the
inquiry. Advocate General R Shunmugasundaram told the HC the state has not
received any probe report from the NHRC. The judges posted the case to November
17, 2023.
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NHRC orders inquiry by DIG-ranked officer into Rayagada woman s
death

https://www.newindianexpress.com/states/odisha/2023/nov/04/nhrc-orders-inquiry-
by-dig-ranked-officer-into-rayagada-womans-death-2629981.html

As per the report of Rayagada SP, Sulabati and 12 other women were arrested in
connection with a Rasta Roko agitation on December 26, 2022.

CUTTACK: The National Human Rights Commission (NHRC) on Friday ordered a
probe by a deputy inspector general (DIG) ranked officer to inquire afresh into the
death of a nine-month pregnant woman in Rayagada district and submit a report
within two weeks.

The woman had died two days after her release from jail custody following childbirth.
As per a complaint filed by Jeypore-based human rights activist and advocate Anup
Patro, Sulabati Naik (32) of Paikaikupakhal within Andirakanj police limits had died
due to medical negligence during her 15-day jail custody. Earlier after considering
the report submitted by the Rayagada SP, the commission had asked him to submit
all medical treatment records of Sulabati including the report of the doctor at the time
of remand and the postmortem report.

After scrutiny of the health screening and medical documents of the deceased
submitted by SP, Rayagada along with the post-mortem report on Friday, the NHRC
said, “Let the case filed be examined by the DIG (l) to rule out any foul play, medical
negligence, or commission of offense in the matter. He will submit his findings within
two weeks. Put up the matter after two weeks.”As per the report of Rayagada SP,
Sulabati and 12 other women were arrested in connection with a Rasta Roko
agitation on December 26, 2022.
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NHRC seeks action taken report from Centre on homeless people

https://timesofindia.indiatimes.com/india/nhrc-seeks-action-taken-report-from-centre-
on-homeless-people/articleshow/104948624.cms?from=mdr

BHUBANESHWAR: The National Human Rights Commission (NHRC) has asked for
an action taken report from the Union ministry of housing and urban affairs and
Union ministry of home in a case related to rehabilitation of homeless people and
street children in the country.
The Commission issued this direction on October 31 after hearing a petition filed by
human rights activist and lawyer Radhakanta Tripathy. Secretaries of the two
ministries have been asked to submit requisite reports within six weeks, failing which
the Commission would be constrained to issue a coercive process under the
Protection of Human Rights Act, 1993.

The petitioner has urged the Commission for integrated and comprehensive
provisions for homeless people and street children in India, rehabilitation of such
persons with basic dignity, availability of night-shelters throughout the country,
accessibilities to health services and basic hygiene.
Tripathy said these homeless people are suffering silently due to negligence,
inaction and failure on the part of the government authorities across states/Union
territories (UTs) in India. Lives of such people solely depend upon kindness
extended by others, he added.

“‘As per 2011 census, there are around 1.77 million homeless people in India
consisting of single men, women, elderly and disabled of which around 9.38 lakh live
in urban areas,” read the order quoting petitioner’s plea.

The Commission has heard the petition several times after registration of the case
on January 12. It had directed the ministries of home, health and family welfare and
housing and urban affairs to submit their reports. Pursuant to the directions of the
Commission, a report was submitted by the under secretary, ministry of health and
family welfare (child health section) on September 15.

The report stated that the ministry has been supporting all states/UTs in
implementation of reproductive, maternal, new born, child, adolescent health and
nutrition (RMNCAH+N) strategy under the National Health Mission (NHM) based on
the annual program implementation plan (APIP) submitted by states/UTs to
improvise child health survival.

“‘Requisite reports have not been submitted by the secretary of ministry of housing



TIMES OF INDIA, Online, 4.11.2023

Page No. 0, Size:(0)cms X (0)cms.

and urban affairs and secretary of ministry of home affairs despite direction of the
Commission. In the interest of justice, one opportunity is granted and the secretaries
of ministry of housing and urban affairs and ministry of home affairs is directed to
submit requisite action taken report in the instant case,” read the order of the NHRC.
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Sterlite firing: Report sought on penal action

EXPRESS NEWS SERVICE o (henna

THE Madras High Court has directed
the state to file a reply on what action
has been taken to prosecute 17 offi-
cials, including a district collector
and an inspector general of police, as
recommended by Justice Aruna Ja-
gadeesan commission regarding the
police firing on anti-Sterlite protest-
ers in Thoothukudi in 2018 in which
13 people died.

A division bench of Justices J Ni-
sha Banu and N Mala on Friday

asked the government to explain
“what has been done in terms of
prosecution and disciplinary action™
based on the commission’s recom-
mendation. The court direction came
on a petition filed by human rights
activist and executive director of
People’s Watch Henry Tiphane chal-
lenging the national human rights
commission’s (NHRC) decision to
close the suo motu inquiry initiated
by it in the firing incident.

Tiphane said the commission had
recommended action against 17 po-

lice and revenue officials but no ac-
tion has been taken yet. He also said
the CBI had registered FIR against
only one police inspector. Regarding
the closure of inquiry by the NHRC,
he said the rights body had not
touched upon the report of its inves-
tigation department but only cited
the report filed by the state to close
the inquiry. Advocate General R
Shunmugasundaram told the HC the
state has not received any probe re-
port from the NHRC. The judges post-
ed the case to November 17, 2023,
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HC seeks action taken
report in Sterlite case

EXPRESS NEWS SERVICE
@ Chennal

THE Madras High Court has
directed the Tamil Nadu gov-
ernment to file areply on what
action has been taken for pros-
ecuting 17 government offi-
cials, including a district col-
lector and an inspector general
of police, as recommended by
Justice Aruna Jagadeesan
commission regarding the po-
lice firing on anti-Sterlite pro-
testers in Thoothukudi in 2018
in which 13 people died.

A division bench of Justices
J Nisha Banu and N Mala on
Friday asked the government
to explain “what has been
done in terms of prosecution
and disciplinary action” based
on the recommendations of
the commission.

The direction was issued on
a petition filed by human
rights activist and executive
director of People’s Watch
Henry Tiphane challenging
the National Human Rights
Commission’s (NHRC) deci-
sion to close the suo motu in-
quiry initiated by it in the fir-
ing incident.

Tiphane said the commis-
sion had recommended action
against 17 police and revenue
department officials including
acollector and an IG but no ac-
tion has been taken yet.
Tiphane also said the CBI had

Cause of Action
The direction was issued based on
a petition filed by executive
director of People's Watch Henry
Tiphane challenging the NHRC's
decision to close the suo motu
inquiry initiated by it in the firing
incident.

registered FIR against only
one police inspector leaving
out the others responsible for
the firing. Regarding the clo-
sure of inquiry by the NHRC,
he said the rights body had not
touched upon the report of its
investigation department but
only cited the report filed by
the state government to close
the inquiry.

Responding toa query raised
by the bench during the previ-
ous hearing, advocate general
R Shunmugasundaram said
the state government had not
received any inquiry report
from the NHRC. The judges
posted the matter to Novem-
ber 17, 2023.
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NHRC seeks DIG probe into death of pregnant woman

https://timesofindia.indiatimes.com/city/cuttack/nhrc-seeks-dig-probe-into-death-of-
pregnant-woman/articleshow/104957163.cms

Cuttack: The National Human Rights Commission (NHRC) on Friday sought an
inquiry by a DIG-ranked officer into the death of a 32-year-old pregnant woman
following her release from the custody of Rayagada police on January 13.

The NHRC sought the report after taking on record the health screening and medical
documents of the woman submitted by Rayagada SP Vivekanand Sharma, along
with the post-mortem report. “Let the case filed be examined by the DIG to rule out
any foul play, medical negligence or commission of offence in the matter. He will
submit his findings within two weeks,” the NHRC stated.

Sulabati Nayak, of Paikaikupakhal village under Andirakanj police station, died after
childbirth on January 13. The post-mortem report opined that there was brain
haemorrhage prior to her death which could have been due to a stroke arising out of
hypertension and complication in her pregnancy. The NHRC had registered a case
on the basis of a complaint filed by advocate Anup Patro, a Jeypore-based human
rights activist. He alleged that Sulabati died due to medical negligence during her 15
days in custody.

Sulabati was arrested, along with 12 other women, in connection with a road
blockade protest on December 26, 2022, and produced in court.

We also published the following articles recently

NHRC seeks report on 5-year-old's deathThe National Human Rights Commission
(NHRC) has taken notice of the death of a five-year-old boy in Delhi after a damaged
entry gate fell on him. The NHRC has issued notices to the chief secretary, Delhi
Development Authority, and city police commissioner. The victim's family and
residents of the colony claim that despite their complaints, no action was taken. The
NHRC has asked for detailed reports within four weeks and has also asked for
information on any relief provided to the family and action taken against the
responsible officials. The police have been asked to clarify the contradiction between
their version and the eyewitness account.104875661

NHRC seeks action taken report from Centre on homeless peopleThe National
Human Rights Commission (NHRC) has requested an action taken report from the
Union ministries of housing and urban affairs and home in a case regarding the
rehabilitation of homeless people and street children in India. The Commission
issued this direction after hearing a petition filed by human rights activist Radhakanta
Tripathy. The petitioner has urged for comprehensive provisions for homeless people
and street children, including access to healthcare and basic hygiene. The
secretaries of the two ministries have been given six weeks to submit the reports, or
face coercive action.104948624
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Swiss woman's murder: Initial autopsy report suggests death due to suffocationThe
initial autopsy report of the Swiss woman found dead in West Delhi suggests that
she died due to suffocation. The body of Nina Berger, aged around 30 years, was
found tied with metal chains near a municipal school. The accused, Gurpreet Singh,
who was arrested in the murder case, has been uncooperative and is changing
statements. The final autopsy report is expected in a few days. Singh's police
custody has been extended by five more days. The body will be cremated and the
ashes handed over to the embassy for Berger's family.104830973
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Tuticorin firing: HC asks TN why report not implemented

https://timesofindia.indiatimes.com/city/chennai/tuticorin-firing-hc-asks-tn-why-report-
not-implemented/articleshow/104956318.cms

Chennai: Tamil Nadu government has been asked to explain why no action was
taken to implement Justice Aruna Jagadeesan report on the May 22, 2018, police
firing at anti-Sterlite protesters, killing 13 people.

A division bench of the Madras high court, comprising Justice Nisha Banu and
Justice N Mala, issued an interim order to that effect on Friday, on a plea moved by
human rights activist Henri Tiphagne.

Directing the government offer an explanation, the bench then adjourned the hearing
to November 17 for the state to file its report.

In his petition, Tighagne wanted the court to direct the National Human Rights
Commission (NHRC) to re-investigate the police firing. According to the petitioner,
NHRC which commenced a suo motu probe into the incident closed the investigation
within five months after the shoot out without recording any reasons.

He further alleged that the Tamil Nadu government had not fully implemented the
recommendations of the commission. “Only %20 lakh compensation recommended
by the commission has been provided to the families of the victims. But the state has
not acted against the 17 police personnel who were named by the commission,” he
said.

The petitioner also wanted the court to direct the state to provide a copy of the report
filed by the NHRC if any based on its probe. Responding to the plea, the state
government informed the court that they have not received any report from the
NHRC.

We also published the following articles recently

NHRC seeks action taken report from Centre on homeless peopleThe National
Human Rights Commission (NHRC) has requested action taken reports from the
Union ministries of housing and urban affairs and home regarding the rehabilitation
of homeless people and street children in India. The commission issued this request
after hearing a petition from human rights activist Radhakanta Tripathy. Tripathy has
urged the commission for comprehensive provisions for homeless people and street
children, including access to health services and basic hygiene. The ministries have
been given six weeks to submit the reports or face potential legal action.104948624

NHRC seeks report on 5-year-old's deathThe National Human Rights Commission
(NHRC) has taken notice of the death of a five-year-old boy who was killed when a
damaged entry gate fell on him in Delhi. The NHRC has issued notices to the chief
secretary, Delhi Development Authority, and city police commissioner. The victim's
family and residents of the colony claim that no action was taken despite their
complaints. The NHRC has asked for detailed reports on the incident and action
taken within four weeks. The police are also asked to clarify contradictions in their
version of events.104875661
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Fill up vacancies in CIC, state information commissions: Supreme Court to Centre,
statesThe Supreme Court has directed the Centre and the states to urgently fill
vacancies in the Central Information Commission and the state information
commissions. The court stated that if the vacancies are not filled, the Right to
Information Act of 2005 would become ineffective. The Department of Personnel and
Training has been instructed to gather information from all states regarding the
sanctioned strength, vacancies, and pending cases in the commissions. The court
granted three weeks for the information to be provided. The directive came in
response to a plea filed by RTI activist Anjali Bhardwaj.104824795
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NHRC orders inquiry by DIG-ranked
officer into Rayagada woman’s death

EXPRESS NEWS SERVICE @ Cuttack

THE National Human Rights Com-
mission (NHRC)on Friday ordered
a probe by a deputy inspector gen-
eral (DIG) ranked officer to inquire
afresh into the death of a nine-
month pregnant woman in Raya-
gada district and submit a report
within two weeks.

The woman had died two days
after her release from jail custody
following childbirth. As per a
complaint filed by Jeypore-based
human rights activist and advo-

cate Anup Patro, Sulabati Naik
(32) of Paikaikupakhal within
Andirakanj police limits had died
due to medical negligence during
her 15 day jail custody Earlier af-
ter considering the report sub-
mitted by the Rayagada SP, the
commission had asked him to
submit all medical treatment
records of Sulabati including the
report of the doctor at the time of
remand and the postmortem
report.

After scrutiny of the health
screening and medical docu-

ments of the deceased submitted
by SP, Rayagada along with the
post mortem report on Friday, the
NHRC said, “Let the case filed be
examined by the DIG (I) to rule
out any foul play, medical negli-
gence, or commission of offence
in the matter. He will submit his
findings within two weeks. Put
up the matter after two weeks.”

As per the report of Rayagada
SP, Sulabati and 12 other women
were arrested in connection with
a Rasta Roko agitation on Decem-
ber 26, 2022.
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NHRC seeksdetailed
report onhomelesspeople

STATESMANNEWS SERVICE
BHUEANESWAR, 3 NOVEMEER:

The National Hum an Rights
Commission (NHRC) has
sought an Action Taken
Report (ATR) from Secretary,
Ministry of Housing and
Urban Affairs and Secre-
tary, Ministry of Home Affairs
and directed the authorities
concerned directed to sub-
mit requisite action taken
reportin the case of millions
of landless and homeless
families and street children
living in India including
Odisha.

The NHRC passed the
order acting on a petition
tited by human Rights lawyer
Radhakanta Tripathy.

The inactionof the Union

The Statesman

Y

National Human
Rights Commissio

State Governments
escalates the problems of
trafficking, beggary, flesh
trade and crimes of various
magnitudes, Tripathy con-
tended.

The NHRC sought for
the additional/ complete
repart as directed by the
Commission in the matter
to be sent latest by 22
December 2023.

Sat, 84 November 2
https://epaper.the

d 11
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Odisha govt asks varsities, colleges to ensure safety of
transgenders, gender-neutral facilities on campuses

https://odishatv.in/news/odisha/odisha-govt-asks-varsities-colleges-to-ensure-safety-
of-transgenders-on-campuses-219280

In the letter, the department requested the educational institutes to protect gender
non-conforming students from bullying, harassment or other forms of violence in their
respective jurisdictions.

The Odisha Higher Education Department has directed all the Registrars and
principals of universities and degree colleges to adhere to the National Human
Rights Commission (NHRC) advisory in order to ensure the safety of the
transgenders on campuses.

In the letter, the department requested the educational institutes to protect gender
non-conforming students from bullying, harassment or other forms of violence in their
respective jurisdictions.

The department also directed to form monitoring committee cells at educational
institutes to address prejudices, discrimination, sexual abuse and other violence
against transgenders.

As per the department, gender-neutral facilities should be provided at all higher
educational institutions including unisex toilets and restrooms.

The NHRC, in a letter to the Secretaries in the Department of Social Justice &
Empowerment and Ministry of Corporate Affairs, Chief Secretaries of States and
Administrators of Union Territories on September 26, had asked for the
implementation of its recommendations in letter and spirit, and sought Action Taken
Report within two months.

In the Advisory, the Commission observed that one of the primary concerns faced by
transgender persons in the country is that despite the legal advancements, they
continue to grapple with discrimination at various places like employment disparities,
limited access to healthcare, and exclusion from social circles.
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Sterlite firing: Report sought on penal action

EXPRESS NEWS SERVICE o (henna

THE Madras High Court has directed
the state to file a reply on what action
has been taken to prosecute 17 offi-
cials, including a district collector
and an inspector general of police, as
recommended by Justice Aruna Ja-
gadeesan commission regarding the
police firing on anti-Sterlite protest-
ers in Thoothukudi in 2018 in which
13 people died.

A division bench of Justices J Ni-
sha Banu and N Mala on Friday

asked the government to explain
“what has been done in terms of
prosecution and disciplinary action™
based on the commission’s recom-
mendation. The court direction came
on a petition filed by human rights
activist and executive director of
People’s Watch Henry Tiphane chal-
lenging the national human rights
commission’s (NHRC) decision to
close the suo motu inquiry initiated
by it in the firing incident.

Tiphane said the commission had
recommended action against 17 po-

lice and revenue officials but no ac-
tion has been taken yet. He also said
the CBI had registered FIR against
only one police inspector. Regarding
the closure of inquiry by the NHRC,
he said the rights body had not
touched upon the report of its inves-
tigation department but only cited
the report filed by the state to close
the inquiry. Advocate General R
Shunmugasundaram told the HC the
state has not received any probe re-
port from the NHRC. The judges post-
ed the case to November 17, 2023,



JANTA SE RISHTA, Online, 4.11.2023

Page No. 0, Size:(0)cms X (0)cms.

MR # gead Hav 3R JHA HIE o1 3mex

https://jantaserishta.com/article/changing-sewer-in-mortuary-and-supreme-court-
order-567897
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A H HOIGR! Bl BHTH R T HT Blg RIS gl 7ol oidl. I8 R BT JRDbd Il §
o e aafad o 3 = 5T HTH & T AT AT AT BT a7 .

3THM B fh & 9y SRR & TR H 3faH U §9IR AN &H e ¥ R 8. o gH g
T §9 T § SIHT Siia- HaR o1 favelt 1igif & SR RS A M TeaR gl Ml 5. U H &
ARG 3fH TN ST WaR! B Wier, AT & ST e, /R 6 e & B § T 6,
BH3-Ds ToHl U 8¢ UQ 7 T6X RSP Hel J e AHIHIRISS, Tgior Jebigs, Hiad
S e 1Y BT €. I S g fob ieR Sctar 19 SR 3919 §, T 39T gk ST
o1 SR et Tara a1 QRem A1l & fioR g a8, S HAT ©.

R B BT HRA 1T 10-12 TY T 3ifeY B T8 B UK 8, TP BT IRR BT
A AP 8 B TS o 8. S H BT ¢ 3 aR ThTE ) ATl b 719 e, i) gt
1 TTER B & oY ISR, T, TRA, TRAT 3R HTH Gh T bU, gaHC Jodl HRaH!
TIRTH §. 4T EbIC B Mo U7 for TaR IHTE BT HW SHERI & TEd I gt
FRAMI NG, THTS BT HTH B &b d1G 35 UM BT Wag U, 78T & g AIgA U
T RIT IS HRAH DI ForHeR] off SRAGR! Toled! &1 8. TR 38 A HH 6.
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Panel seeks report on rehab of homeless people

https://timesofindia.indiatimes.com/city/bhubaneswar/panel-seeks-report-on-rehab-
of-homeless-people/articleshow/104957167.cms

Bhubaneswar: The National Human Rights Commission (NHRC) has asked for an
action taken report from the Union ministries of housing and urban affairs and home
in a case related to rehabilitation of homeless people and street children.

The commission issued the direction on October 31 after hearing a petition filed by
human rights activist and lawyer Radhakanta Tripathy. Secretaries of the two
ministries have been asked to submit the required reports within six weeks.

The petitioner has urged the NHRC for integrated and comprehensive provisions for
homeless people and street children in India and rehabilitation of such persons with
basic dignity, among others.

We also published the following articles recently

NHRC seeks action taken report from Centre on homeless peopleThe National
Human Rights Commission (NHRC) has requested action taken reports from the
Union ministries of housing and urban affairs and home regarding the rehabilitation
of homeless people and street children in India. The NHRC issued this request after
hearing a petition from human rights activist Radhakanta Tripathy. The ministries
have been given six weeks to submit the reports, or else the NHRC will take further
action. The petitioner is calling for comprehensive provisions for homeless
individuals, including access to night-shelters, healthcare, and basic
hygiene.104948624

NHRC seeks report on 5-year-old's deathThe National Human Rights Commission
(NHRC) has taken notice of the death of a five-year-old boy in Delhi due to a
damaged entry gate and has issued notices to the chief secretary, Delhi
Development Authority, and the city police commissioner. The incident occurred on
October 28, 2023, and despite complaints made by the victim's family and colony
residents, no action was taken. NHRC has asked for detailed reports and information
on any relief provided to the family and action taken against responsible officials.
The commission has also asked the police to clarify contradictions regarding
eyewitnesses to the incident.104875661

Left Homeless By Rain, They Now Stare At Himalayan ColdHemraj Verma, along
with thousands of people in Himachal Pradesh, lost their homes due to the
devastating floods and landslides caused by heavy monsoons. Despite receiving
some aid from the government, the amount provided is not sufficient to rebuild their
lives. Many are left homeless, living in cowsheds or with relatives, and struggling to
find the means to construct new houses. The government has announced a relief
package, but it has yet to reach all the victims. The situation remains uncertain for
those affected by the natural disasters.104796192
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TIATSC MeNaRT | 13 TN B o, SSTHS PRaTs R Ruid |ih

https://jantaserishta.com/local/tamil-nadu/13-people-killed-in-sterlite-firing-report-
sought-on-punitive-action-570306

Ao I Ay 3 T B T8 Sd1d gIiad B &1 (e faar § fb wexamse faeh
UGRHGING! TR ey MeaR! & Jae § Ardfd B0 SHIGRH AN & RGN &
YR TS foTel Haider 3R Ueh G HeT-RI&d aigd 17 el & Raars gaoet
TAM & o0 T HRATS B 718 ¢ | 2018 H YYFat # 13 AN &1 A a1 T3 .

rfe S = o1 3R =aradfe T ATel Bt WSt A YHAR I WBR F T8 TdH D
Hgl {5 ST &) RwBINY & YR R 3o 3R SHRINHIHS HRas & dad o
o1 foa T 37| 3ieTAd @1 g Y AHafieR sifedl ok iy afa & Brier!
eTh 8RR A gRT T”R T sl W 3T, o TiefiaRt &1 ge § g
AFATISHR TN (TTHSRYT) §RT Y= Pt T8 Wd: UM O B &G B & Bad Dl
ERISIRIERI]

foum 3 FeT {3 MmNt A 17 Yfory 3R IoRa SifAw1Ral & fadd H1ars o Ry ey o
ot dfe ol db DI BRATS 81 B 75 71 I g Hi el i Aeftars A R tp
e ST & RAATH THIMSIR Tol DI 5. TTLIANRY! GRT Offd &G B & I8y H,
I Bl i MBR e 3 3a o faum @t KU @1 e} gan 8, sfee o d
FRA P foTT Had ITT gRT aRR RUIE F1 garan faar g1 HeTiided SR YAGTREH A
3 TaTerd &1 Far b I8 &) TTHSRY ¥ 18 g Ruid gt freft 8 1 =maefi=i 3
A P ARG 17 74eR, 2023 TG B |




